
ìITEM NO.1          COURT NO.12           SECTION II

       SUPR EME COUR T OF I N D I A
           RECORD OF PROCEEDINGS

CRLMP.NO. 9248/2009 in CRIMINAL APPEAL NO(s). 892 OF 2008

RAVINDRA BIYANI                          Appellant (s)

          VERSUS

STATE OF WEST BENGAL & ANR.                     Respondent(s)

(With appln(s) for modification of Court’s Order dated 14.5.2008 and
office report)

With
CrlMP.No.9249/2009 in Crl.A.No.893/2008
(For modification of court’s order dated 14.5.2008 and office report)

With
Crl.M.P.No.9250/2008 in Crl.A.No.894/2008
(For modification of court’s order dated 14.5.2008 and office report)

Date: 13/07/2009 This Appeal was called on for hearing today.

CORAM :
   HON’BLE MR. JUSTICE V.S. SIRPURKAR
   HON’BLE DR. JUSTICE B.S. CHAUHAN

For Appellant(s)   Mr.Ashok Desai, Sr. Adv.
                   Mr. Sandeep Kapur, Adv.
            Mr. Shivek Trehan, Adv.
            Mr. Raunak Dhillon, Adv.
                Mr. Raian Karanjawala, Adv.
            Mrs Manik Karanjawala,Adv.

For Respondent(s) Mr. Tapash Ray, Sr.Adv.
           Mr. Satish Vig,Adv.

            Mr. Tara Chandra Sharma, Adv.

                Ms. Suruchii Aggarwal,Adv.
    Mr. Rakesh Kr. Singh, Adv.
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 UPON hearing counsel the Court made the following
        ORDER

        The Criminal Miscellaneous Petitions are disposed of
in terms of the signed order.

   (Sunil Kumar)                         (Shashi Bala Vij)



    A.R.-Cum-P.S.                          Court Master

   Signed order is placed on the file.
              IN THE SUPREME COURT OF INDIA
            CRIMINAL APPELLATE JURISDICTION
       CRIMINAL MISC. PETITION NO. 9248 OF 2009
                               IN
              CRIMINAL APPEAL NO.892 OF 2008

Ravindra Biyani              ... Appellant/Applicant

                             Versus

State of West Bengal & Anr.               ... Respondents

[WITH CRIMINAL MISC. PETITION NO. 9249 OF 2009
                         IN
           CRIMINAL APPEAL NO.893/2008
                       AND
      CRIMINAL MISC. PETITION NO. 9250 OF 2009
                        IN
          CRIMINAL APPEAL NO.894/2008]

                           ORDER

        These are      petitions    for   modifications.       The      only
modification that would be ordered at this stage is the change of
Police Station from Lalbazar to Shakespeare Sarani Police
Station where the appellant is to report.         The request about
dispensing with the attendance twice as ordered earlier is
rejected.

        The    Criminal    Miscellaneous      Petitions     will      stand
disposed of as such.

                                                           .................. J.
                        [V.S. SIRPURKAR]
                                       .................. J.
                 [Dr. B. S. CHAUHAN]
New Delhi,
July 13, 2009.


